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condition of toiling masses

(Shri A. K. Rajan)

Unfortunately, the present pub-
lic distribution system is inade-
quate as compared to the total
population of the country to which
it has to cater, There is not ade-
quate number of fair price shops.
It is not able to meet the situation.
On this particular point I would
like to again impress upon the
hon, Minister that the public dis-
tribution system as to be enlarged
in a big way especially in the rural
areas. Sir, in Kerala even with
the present structure we were able
to manage in such a way as to
provide essential commodities
through the public distribution
system, I have already deal! with
the various aspects and the ills
which beset the economic life of
the country and I am not going to
repeat them over here once again.
All the essential goods like tex-
tiles, drugs, ete. and other consu-
mer items should be distributed
through the network of fair price
shops. The poor penple should not
be at the mercy of these traders.
This is what we have been demand-
ing, But still we find that the
Government is very allergic to
the demand for the nationalisation
of the consumer industries in the
country., But we feel that within
the existing framework itself the
Government can do very much.
The only way in which this can be
done is by streamlining the public
distribution system. Al] the com-
modities essential to the life of the
people should be  distributed
through these fair price shops and
this is the only way by which we
can get out from the bad impact
of the present crisis. With these
words I conclude my speech.
Thank you. '

MR. CHAIRMAN: There is an
amendment by Shri Nawal Kishore
Sharma, Amendment No. 1, T will
put it to the vote of the House,
Amendment No. 1 was put and ne-

gatived,

MR. CHAIRMAN: There is an
amendment by Shri M. C. Daga.
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He is not here, I will have to put
it to vote.

Amendment No. 2 was put and
negatived,

MR. CHAIRMAN: Are you with-
drawing your Resolution, Mr.

K. A. Rajan?

SHRI K. A. RAJAN: Yes, I
seek leave of the House to with-
draw my Resolution.

MR. CHAIRMAN: Does the
hon. Member have the leave of
the House to withdraw his Reso-
lution?

SOME HON. MEMBERS: Yes.

The Resolution was, by leave,.

withdrawn

16.68 hrs.

RESOLUTIUN RE: STEPS TO
PROMOTE SECULAR OUTLOOK
IN THE COUNTRY

SHRIMATI VIDYA CHENNU-
PATI (Vijayawada): I beg to
move: —

“Keeping in view the secular
character of our Constitution
and the fact that secularism is
one of the basic tenets of our
State Policy, this House recom-
mends to the Government to
take immediate steps to:—

(a) promote a sense of
castelessness through inter-
caste and inter-religion mar-

riages;
(b) prepare suitable text-
books to propagate secular

ideas by laying emphasis on
fundamental duties enshrined
in the Constitution;

(c) encourage secular out-
look among the employees
working in Government and
Public Sector Undertakings;

so that a feeling of national
brotherhood and of human d.lﬁnlsy
is promoted among the people.” .
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16.09 hrs.

(Mr. DEPUTY SPEAKER in the
. Chair).

Mr. Deputy Speaker, Sir, India
is a secular State. The future of
the country is invariably linked
with the progress of secularism
in all spheres of life. Hence every
effort should be made to streng-
then secularism in India. Histori-
cally also, India is a land of tole-
ration. We had unity in diversity.
Our freedom movement was es-
sentially a seculay movement.
Our leaders in the freedom move-
ment strove not only for political
independence, but also fought
against the communal and sec-
tarian forces. They oposed the
British policy of ‘Divide and
Rule’. They propagated nationa-
lism and patriotism on secular
lines. Irrespective of caste and
religion, thousands of people parti-
cipated in the freedom-movement.
At that time nationalism and
secularism were closely identified.
That is why till the advent of
freedom the term ‘secularism’ was
not used frequently. Nationalism
itself conveyed the secular out-
look also. Nationalism was op-
posed to communalism and sec-
tarian outlook.

The partition of the country in
1947 on religious lines, further
strengthened the commitment of
the Congress leadership to secu-
larism. Religion and politics must
be separate. Secularism is a uni-
fying factor. The experience of
Pakistan showed that religion
alone cannot keep people together.
Further division of Pakistan into
Bangladesh makeg this point clear.

Right from the beginning the

Indian  Nationalist leadership
thought in terms of a secular
State.

In the 19th century nationalism
was intimately associated with
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democracy. In this century secu-
larism is also inter-twined with
nationalism and democracy. Thus,
nationalism, secularism and demo-
cracy are the three important
principles on which the strength
of the country is dependent.

In India secularism is cham-
pioned from different points of
view, Mahatma Gandhi and
Pandit Jawaharlal Nehru strong-
ly championed secularism. Mah-
atma Gandhi thought in terms o°
equality of all religions. Pandit
Jawaharla] Nehru, on the other
hand, propagated secularism from
humanist and scientific point of
view. Highlighting the impor-
tance of secularism in modern
India, Nehru said: “We have to
function in line with®the highest
ideals of the age we live in. Those
ideals may be classed under two
heads: humanism and the scienti-
fic spirit”. This is from India as
a Secular State.

On several occasions Prime
Minister Nehru referred to hydro-
electric damg as the temples of
the New India, from which peo-
ple can draw inspiration to work
for the building of a modern
nation.

Secularism was propagated as
a way of life by atheists like
Periyar E. V. Ramaswami and
Gora and Humanists like M. N.
Roy, socialists like Lohia and
communists also worked for secu-
larism in this country.

The Constitution of India was a
secular one, even though the term
‘secular’ was not incorporated in-
to it at that time. Under the ins-
piring leadership of Dr. B. R.
Ambedkar, the founding fathers
of our Constitution abolished un-
touchability. They maintained the
principle of separation of State
and religion. It did not provide
for any religious instruction in
educational institutions, On the
other hand, freedom of religion
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was guaranteed. The Constitution
thus strengthened the secular base
of the country.

It has been our belonged Prime
Minister, Shrimati Indira Gandhi
who took the bold step of incor-
porating the word ‘secular’ and
‘socialist’ into the Preamble of our
Constitution. Reflecting the aims
and aspirations of the people, the
Preamble poudly proclaims that
India is a ‘Sovereign Socialist
Secular Democratic  Republic’.
Thus, the Forty-second Amend-
ment to the Constitution not only
incorporated secularism, but also
added fundamental duties. The
fundamental duties, among other
things, makg it obligatory on the
citizens ‘to develop the scientific
temper, humanism and the spirit
of inquiry anl reform’. It is also
the fundamental duty of every
citizen ‘to promote harmony and
spirit of common brotherhood
amongst all the people of India
transcending religious, liguistic
and regional or sectional diversi-
ties.” The Duties also contain an
obligation ‘to value and preserve
the rich heritage of our composite
culture.’

This Constitutional Amendment
incorporating the goal of secular-
ism was indeed a decisive step.
Various legislations passed by
Parliament and State legislatures
are in tune with the goal of secu-
larism.

However, along with Constitu-
tional provisions, follow-up actions
at various levels are essential to
achieve the desired objectives of
secularism. Then alone the pace
of change in society would be
rapid and secularism will take
firm roots in India.

In the modern world, the State
is the most effective instrument of
social change. Hence steps should
be taken to create a new society
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based on secularism and equality.
All branches of Government
should take effective steps to
achieve the goal of secularism in
all spheres of life.

Hence this Resolution urges the
Government to take certain steps
for the speedy implementation of
the cherished secular goals of the
Constitution.

Social change is a continuous
process. In this, the Government,
the public, the Press and various
other agencies have to play a
vital role. What we need today isa
psycological change, That is,
change in the mentality of the
people. Communalism, sectarian-
ism, casteism are dangerous and
harmful to the country’s progress.
People should not think in nar-
row considerations of caste and
religion. They should feel hu-
mans, The sectarian considera-
tions such as casteism_ coinmunal-
ism and superstitions are hinder-
ing the country’s progress, They
are viciating the whole atmos-
phere. Communal riots are a
threat to our nation's unity, Hence,
spread of secular ideas is a must.

In corder to achieve the secular
goals of our Constitution and also
ic give effect to maay progressive
legislations. Government must take
certain urgent steps.

Promotion of castelessness thro-
»oh inter-caste and inter-religious
marriages is an urgent necessity.
Caste is a bane of India's progress.
Prime Minister Pandit Jawaharlal
Nehru while stressing the need to
promote secularism, started that ‘a
caste-ridden society is not proper-
ly secular.’ This I am quoting from
D. E. Smith's book ‘India as a
Secular State’,

In 1951, Prime Minister Nehru
expressed the hope that ‘the whole
purpose of the Constitution, as
proclaimed in the Directive Prin-
ciples, is to move towards what I
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may call a casteless and classless
scc.ety. This I am quoting from
the Pa'liamentary Debates of 1951,
I!ow to achieve this objective of
casteless and classless society is
thie main consideration. Mahatama
Candhi moved step by step to-
wards castelessness. And in the
last phase of his life he declared
that he would do inter-caste mar-
riages between Harijans and other
castes alone, in his Sevagram
Ashram, TIhus he stood firm on
abolition of untouchability and
advocated castelessness.

The incessant efiorts of the so-
cial reformers paved the way for
present thinking on castelessness.
Untouchability must go, Caste
barriers mus: fall. Religion should
be a personal matter. Religion
should not stand in the way of
marriages. Ience inter-caste and
inter-religion marriages have tc be
encouraged by Government and
by the public. The stigma attached
to inter-caste marriages must go
It may be re-called that after In-
dependence, the Hindu Marriages
Validating Act of 1949 for the first
time validated all inter-caste mar-
riages. This position was re-affir-
med by Hindu Marriage Act of
1955,

It is heartening to note that vari-
ous State Governments like An-
dhra Pradesh, Kerala, Gujarat.
Orissa, UP. Tamil Nadu, Maha-
rashtra, Madhya Pradesh, Bihar
and Tripur are encouraging in-
ter-caste marriages by providing
incentives, Sanjay Gandhi also
propagated inter-caste marriages.

The Commissioner for Scheduled
Castes and Scheduled Tribes has
aptly remarked in his Report of
1978-79, stating that “...inter-
caste marriages between the Sche-
duled Castes and caste-Hindus
should be encouraged; and if such
marriages take place in large
numbers in our society, they
- would strike at the very roots of

the problems of casteism and un-

secular outlook
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touchability.” So, there are no
two opinions about the desirability
of castelessness.

However, still much has to be
done to break the caste barriers
that divide the people. To-day
untoucability is as strong as inter-
caste untouchability, Ag caste is
divisive, sectarian, parcchial and
anti-national, all efforts should be
made to break the mental barriers
of caste and build a society based
on humanism and equality.

This Resolution urges te Gov-
ernment to take various effective
steps to promote inter-caste and
inter-religious marriages, As eco-
nomic and social problems are the
main hurdle in this regard, I sug-
gest that Governmeat should set
apart some Government jobs for
inter-caste married couples. Simi-
larly, the children born to inter-
caste married couple are casteless.
Hence reservations should be
given to them in educational ins-
titutions under the category of
‘casteless’. Similarly in census
also, Government should collect
information about them wunder
‘casteless’ category. Government
should give wide publicity through
Press, radio and TV that there is
no need to mention caste or reli-
gion in the application forms.

I urge the Government once
again to take effective steps to
create a congenial atmosphere for
the growth of castelessness through
inter-caste marriages. Secularism
necessitates corresponding changes
in various sphereés of life. Let the
Government take the lead through
an innovative approach,

Sir, let me now deal with the
second important point mentioned
in my Resolution. Promotion of
secularism is closely linked with
education, Education is the most
important source of human poten-
tialities. If we want to achieve a
new secular social order, educa-
tion, right from primary stage to
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post-graduate level, has to play
an important role in this revolu-
tionary task. Education is the
most important instrument of so-
cial change, It is much more so
in a democratic country like India.
Traditionalism makes the society
static. Secular society is necessary
to make secular State a reality.

Hence, the text-books at all
levels of education should reflect
the cherished goal of secularism.
We are living in an age of science.
It is not enough if people get bene-
fits from science, but they should
develop a scientific outlook also.
Scientific outlook is the very basis
of science. The fundamental duties
of the citizens make it obligatory
“to develop the scientific temper,
humanism and spirit of reform.”
Let our educational system pre-
pare the younger generation in
this spirit. When we look from
this angle, many changes have to
be made in text books.

Education must promote secular
values and pave way for social
change, People should shed mir-
acle-mind and should develop pro-
gressive mentality. They should
not suffer from illusions and delu-
sions such as witcheraft and bana-
mati. They should develop rational
and scientific outlookx. Thus they
will be active citizens to safeguard
the secular tradition,

Text-books of educational insti-
tutions at all levels should contain
more lessons on social reformers
so that students can take inspira-
tion from their lives, As untouch-
ability lives in the minds of the
people, government should take
every oppportunity to inculcate
social_ scientific and secular - out-
look among the youngsters.

Every generation faces certain
challenges, The challenge before
thig generation is how ta promote
secular values among masses of
people. This is possible only
through education and - personal
example.

As Justice J, B. Gajendra Gad-
kar, as rightly pointed out: in his
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“Secularisn and Constitution of
India” (p. 109) that “the plant of
secularism is a very delicate plant
and if it has to grow in the Indian
soil, it must be watered and ten-
derly nursed by all secularists in
the country with care and dedica-
tion.”

The third important aspect of
this resolution is urging the Gov-
ernment to encourage secular out-
look among employees working in
government and public sector un-
dertakings, to promote a feeling of
national brotherooq and human
dignity. Parliament and State
Legislatures are making many
laws which are progressive in na-
ture, But the problem arises,
many a time, in their effective im-
plementation, The executive side
also should show equal zeal 1n
promoting secularism.

As Prime Minister Shrimati
Indira Gandhi had made it clear
on the Floor of this House in De-
cember 1967, “Secularism and De-
mocracy are the twin pillers of our
State, the very foundation of our
society.”

Let us not forget that without
social change there can be no eco-
nomic uplift and witnout secular-
ism there can be any political
stability.

Hence the government employe-
es and employees of public sector
undertakings should play a lead-
ing role in strengthening secular-
ism in this country,

As Government is the instru-
ment and initiator of social change
in the modern period, the govern-
ment and public sector cmployees
also must ge progressive minded
to carry forward the work,

Constant orientation program-
mes and training programmes and
other methods should be adopted
to equip the government and pub-
lic sector employees constantly
with the ideas of secular, socialist
and democratic outlook.

Secularism in India is not mere-
ly a political doctrine. It is com~
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prehensive, forward-looking, Dy-
namic gramme. Secularism
promotes national brotherhood and
human dignity among people secu-
larism inculcates among the

ple sciertific and social outlook
and paves the way for all round
development of the country.

Once again, I urge the House to
consider this resolution and sug-
gest ways and means to promote
secularism as a way of life, Pro-
motion of inter-caste and inter-re-
ligious marriages, preparation of
suitable text-books on scientific
and secular lines and promotion of
secular outlook among Govern-
ment and public sector employees
urgently needed. Secularism pro-
motes national brotherhood and
human dignity. Hence this resolu-
tion. Thank you, Sir, for giving
me this opportunity to move this
Resolution,

MR. DEPUTY-SPEAKER: Snari
Mool Chand Daga.

SHRI MOOL CHAND DAGA
(Pali): I beg to move-—

That in the resolution,—
(i) in part (a), after “‘pro-
mote” insert “vigorously”
(ii) in part (a), add at the
end—"and to validate it
by enacting a suitable le-
gislation'" (3)

MR. DEPUTY-SPEAKER: Prof.
Ajit Kumar Mehta. Absent. Shri
Jai Pal Singh Kashyap. I would
request every hon. Member to
take. .. (Interruptions) Just wait.

SHRI NAWAL  KISHORE
SHARMA (Dausa): Those persons
who are moving amendments
daily, are they not required to
amend themselves?

MR, DEPUTY-SPEAKER: Shri
Sudhir Giri, He is absent. Shri
Nawal Kishore Sharma.

SHRI NAWAL KISHORE SHA-
RMA: I beg to move—

That in the resolution.—
in part (b) add at the end—
“and ensure that text books

are available at cheap
rates.” (2)
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AN HON, MEMBER: He gut
himself amended.

MR, DEPUTY-SPEAKER: Now,
Shri Kashyap.
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SHRI C. T. DHANDAPANI
(Pollachi): Mr. Deputy-Speaker,
Sir, I welcome the resolution mov.-
ed by Shrimati Vidya Chennupati
which has highlighted the present
socio-economic condition of this
country. We are discussing this
resolution when the conditions are
deteriorating and large conversions
are taking place because of the
sufferings and atrocities committed
on the Harijans. Clashes are also
taking place between different
sects. At this juncture, we are
discussing the resolution,

Many sadhus, rishis and sanyasis
are there; their disciplines are
there, many thousands, and even
though they preach many ideals
and philosophies, still the casteism
is existing and caste clashes are
taking place. My hon. friend there
just now said that all religions are
one; all religions like rivers go to
one sea. But the rivers not only
go to the sea but they take the
lives of Harijans and down-trod-
den people also. Now, as stated
by the late warrior Lenin, religion
is an opium of the masses, Those
who profess any religion, I must
say, are against the society. They
come out and say, “My religion
is this and these are the good
qualities.” They can express the
qualities of religion to which they



481  Steps to promote VAISAKHA 3, 1904 (SAKA)

belong but, at the same time, when
they practice all the teachings that
are there in that religion, they go
all against the country; they go
against the common man in so-

ciety.

Three important aspects have
been mentioned here. Of course,
our Constitution has provided some
guidelines to society. It has pro-
vided some guidelines to the ad-
ministration also as to what are
the benefits that should accrue to
the common people, what are the
welfare measures and other pro-
tections that should be given to the
Harijans and other down-trodden
people. But, on the whole, I must
sav,_ the societv cannot implement
all those guidelines in good faith
because our ideas and our
‘brought-up’ is entirely different
so far as this country is concerned
which consist of many religious,
many languages, many cultures
and different attitudes of the
people. One particular religion
represents many ideas. There-
fore, that is the reason whv the
Government of India also is
taking proper steps to units all
these peonle in one fold. That is
the reason. T mav sav. whv the
National Integration Council was
formed. Throuch this, the Gov-
ernment is thinking on proper
lines.

These ideals which have been
enunciated in the Constitution
could be imnlemented throurh the
political parties and the political
leaders. Whether they have suc-
ceeded in their efforts or not. is
a disputahle one. T mav sav vou
have nnt succeeded so far. Unless
the nolitical parties, the social
ormanieatinng and the so-called
Sadhus and the Rishis. come out
from the ~Tutehes of casteiem. it
is verv diffirult for the societv or
the administration to bring about
a society in a united form.

Shrimati Vidya Chennupnati has
spoken about the need to promote
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a sense of castelessness through
inter-caste and inter-religious
marriages. This point has been
raised on many occasions and on
many forums. It is an important
point. The Government should
think over it.

AN HON, MEMBER: Why?

SHRI C. T. DHANDAPANTI: Be-
cause of the circumstances, I may
say. I am not saying because of
the compulsions. Even because
of the convictions, many people
opted for inter-caste marriages.

In Tamilnadu, many people opt-
ed for inter-caste marriages. Those
days inter-caste marriages were
declared null and void in Tamil-
nadu. Now, after DMK came to
power, we make self-respect mar-
riage. That has been legalised.
Those who perform that self res-
pect marriage are also entitled to
all the rights as other couples
have. This kind of legislation was
enacted during DMK regime.

We also encourage inter-caste
marriage. But as far as this parti-
cular point is concerned, the Gov-
ernment of India should consider
to reserve some percentage of
posts for those who get married
from different castes, particularly
those who are working in the De-
partments. Many officers have
inter-caste marriages. This should
be encouraged.

Nowadays, you know that caste
plays a dominant role in all spheres
either in the Department or in
politics whether in the South or
in the North. An Officer or even
a Clerk wants a person of his own
caste to be retained. But an inter-
caste sister or brother may not get
that particular encouragement
from his bosses.

In this context, it is better the
Government should encourage
these inter-caste marriages so that
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the children born to all inter-caste
married couples may get a proper
place at least after another 25 or
50 years. Our generations may
have an opportunity to say that
‘I belong to no caste’ because his
father or the boy’s father will be
one caste and his mother will be
of another caste. They must be
called as a casteless person so that
at least in 20 or 50 vears later, a
society can be created where there
will be a certain percentage of
casteless societies. Therefore, I
support this important aspect.

The other aspects are about
text-books. I also welcome this
measure about text books.

But, at the same time, I also
recall Mr. Jai Pal Singh Kashyap
said that the books which are pub.
lished already, the so-called Pur-
anas which go arainst the secular
spirit also should be banned.

If we want to introduce new
books advocating secularism, we
must also have to ban all the books
which are propagating against
secularism, particularly the Pur-
anas. Some puranas go against
Harijans, some go against the
Sudras; they say that Harijans
should not go to schools, Harijans

should not listen to any lesson,
that the Sudras should not be
taught. These are the lessons

being taught in the puranas. I can
quote many such puranas. How
can you allow this kind of puranas
to exist? And they are being kept
in our Library also. T would de-
mand that this kind of puranas
should be banned immediately.

On human dignity and other
things, T do not want to take the

time of the House; we have been

discussing all these matters in this
House. But I must say one impor-
tant thing about religion. As far
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as religion is concerned, conver-
sion is taking place in a large
scale in all the places. Our friends
here have stated that all religions
are one and that the olden Hindu
system respects Harijans and
others. There was a drama writ-
ten by Anna. One Harijan by name
Arumugam goes along a paddy
field and when a high-caste person
comes opposite to him, he says,
‘Arumugam, go away; don't touch
me’. The very same Arumugam,
after a week, converts himself in-
to Abdul Kadar, and he was wor-
shipped by the very same upper-
caste person, ‘Abdul Kadarji,
please come’. This kind of things
is happening in our societv. For
examnvnle, in Meenakshipuram, con-
vers on took place. All the Hari-
jans were invited by the Maulvis
in the Mosque and the Harijans’
feet were washed bv the Maulpis.
The Hariianc thancht “When we
were not even allowed to come in-
gide the WHindu temple. these
Maulr»'s wash our feet: <n. this is
the proper religion to he embrac-
ed. that is the TIslam” What I
would aopeal to my, friends, if any-
bndv ie here whna prafesses ahout
Hindniem. an4 alen to others out-
gide the Hnnee that thev must
treat the athars a5 equals; T anpeal
to the nnlit‘rians T An not say
that evervhody is not treating so
but there ore manv. Therefare t
would say that this kind of ten-
dency of nnt treatine them as
equals should be eradieated from
the minds of the politicians.

About national integration, 1
would sav this. T am ver.. hap-
pv—not because the DMK and
Congress-T are allied—to say that
the only leader in Tndia who can
have respect from all sections of
the peonle of our country ig Shri-
mati Indira Gandhi because she
has no faith in the caste svstem,
she loves the minoritv people, she
gives protection to the Harijans. 1
receive hundreds of letters from
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my place. They write straight
to the Prime Minister and mark
a copy to the persons representing
Tamil Nadu, “I am a Harijan; I
have been humiliated by so and
so; I have been tortured; Madam,
lease help me and protect me”.
Ii"h.is is the appeal; this is the mind
of the Harijans and the down-
trodden people of India. Why I
say this is because leadership is
also very essential for mnational
integration, for the protection of
the Harijans and the Adivasis, for
creating confidence in the minds
of all sections of the people. I do
not want to talk about the previous
Government: we have seen it. We
ourselves rose against the Janata
Government, against Shri Charan
Singh who was Prime Minister
for three or four months, Mr.
Charan Singh sa‘d that he will
impose Hindi and that Tamilians
and non-Hindi speaking people
should learn Hindi. He stated and
we revolted arainst it. We took
rallies in Tamil Nadu and other
places. Fortunately or unfortu-
nately, that regime ended in an
unceremonious wav. That is a
different matter. But had they
continued, there would have been
another agitation like the one that
took place in 1965 ‘n Tamil Nadu.
At the same time, we are seeing a
gand leadershin who eovld satisfy
the aspirations and wishes of all
sections of the people.

In this context T would appeal
to our hon. Min‘ster, Mr. Venkata-
subbiah and the Government to
have some soft corner and sym-
pathy for the people who married
people of other ecastes and live
with many sufferings and diffi-
culties in the society which is
being cloudeq by caste ideas...

MR. DEPUTY SPEAKER: Mr.
Dhandapani, T would suggest to
Mr. Venkatasubbiah. Even in the
TAS examinations some marks can
be given to inter-caste married
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people and their children. Because
he is in charge of it, I am suggest-
ing it to him. It is for the Gov-
ernment to accept it or not.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUB-
BAIAH): Your suggestion will
receive the utmost consideration
from the Government.

SHRI C. T. DHANDAPANI: Not
only that even in the case of ad-
missions, reservation should be
there and there must be some sort
of cushion for these people in all
spheres.

By saying this, I welcome this
resolution and I hope the Govern-
ment will, as said by the hon.
Minister, give its utmost consider-
ation and give some protection to
this kind of people.
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HLA TF qF AT0eT THT A FATA FLAT Jatiya, you can say the same thing

Wzﬁﬂ | Fﬂ‘?ﬁﬂﬁr?ﬂtm‘fa‘i in the form of prose,

W FN § TN FE & fam W SHRI SATYANARAYAN

FE WA T I S W A JATIYA: This is not singing...

qTTT, FYAT FT FIA T FAL I am not singing.
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ErEma g TFEN L | T 9aE & do that, I will allsn agt in t}l:e P?ur-

: B - liament. I would submit that this

T KW v W TR ) House should not be made mockery

by singing and acting here.

MR. DEPUTY-SPEAKER: As I

told you, Mr. Jatiya, you can put
the same thing in the form of

prose.

SHRI RAM SINGH YADAV: On
the point of decorum of the House
and precedents, Shri Era Anbarasu
is quite correct. This should not
be allbwed; it is against the esta-
blished procedures.

MR. DEPUTY-SPEAKER: 1
have already asked him to speak
in the form of prose. :
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SHRI MOOL CHAND DAGA:
We must extend the time for this
resolution because this is a very
important resolution.

MR. DEPUTY-SPEAKER: Two
hours more! Upto six O’clock,
there is time.

SHRI G. M. BANATWALLA
(PANNANI): Mr. Deputy Spea-

ker, Shrimati Vidya Chennupati

o :
g Jow:
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has raised a discussion of great
importance in this House. If we
speak to anybody in our country,
we will find that he speaks and
swears by secularism; almost
everybody in our country accepts
secularism. The difficulty is that
everybody gives his own interpre-
tation to the word ‘secularism’ and
creates several difficulties. The
word ‘secularism’ has been exten-
sively misused and abused by
vested interests in our country.
She needs to be congratulated
because she has in her resolution
referred to the secular character
of our Constitution. By secularism,
as we understand, we mean the
set up that is envisaged by our
Constitution or that is envisaged
by true implementation of the
various fundamental rights that
have been enshrined in our Consti.
tution.

Ag far as the Indian Union Mus-
lim League is concerned, I, as the
General Secretary of that Party,
must make it extremely clear that
we are dedicated and committed
to the secular concept as is en-
shrined in the concept of the
various fundamental rights that
have been enshrined in our Cons-
titution. T must also point out
that in order to strengthen secular
democracy in our country, there
must be a balanced development;

there should be a balanced deve-
lopment of all religious groups;
there must be a balanced develop-
ment of all communities and
groups that we may have in our
country. ILet me clarify that
every community, every group
that we have, religious or linguis-
tic group, in our country, is a
source of strength for our country.
If any community, if any group,
whatsoever, irrespective of reli-
ion, class, caste or creed, lags be-
hind in the progress, then that
group that lags behind becomes a
burden upon the nation. The
secular concept is a concept which
does not want any community or
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any group to be a burden on our
nation. ore, there has to
be a balanced development of all
regions. There has to be a balan-
ced development of all religious
groups, linguistic groups, castes
and other communities. It is only
when there is a balanced develop-
ment of all, that everyone is wel-
ded into one nation and then only
there is a great progress in our
country.

Sir, whenever I go to our peo-
ple, 1 tell them one thing in Urdu.
I tell them in Urdu: ‘

L R -,gtu,u-,.;ha o R
el ola g2 4yl &
dp B e iy & =t gdaas

- eri c’-b ub’ ),, !rll
- A twLL-,.;ha

That is the spirit that we must
have. There may be certain diffe-
rent points of view among us but
in a democracy they have to be
discussed and settled. Therelore,
I must emphasise the need for a
balanced development.

Sir, secularism does not mean an
anti-religious attitude. It does
not mean that yvou have to be
against any religion and malicious
propaganda against any religion
whatsoever must be stopped. Sir,
secularism also does not mean
that we should have an irreligious

attitude. That is also not the
meaning. When I say.... (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Any
religion which stands in the pro-
gress of mankind can, we know...
(Interruptions),

SHRI G. M. BANATWALLA:
(Ponnani): I am c to that
partiuclar point. Sir, I was point-
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ing out that secularism does not
mean to be anti-religious but it
also does not mean to be irrelig-
ious. There should be equal res-
pect for all religions. Considera-
tions of religion may be important
and significant in a secular coun-
try. If religion is not to be con-
sidered and religious points what-
soever are not to be considered in
a secular country, then whereeles
will they be considered? In a
totalitarian country? Therefore,
if we are not to be irreligious, then
the points that are raised by any
religion must be considered in a
secular set up in order to see that
there is no interference whatso-.
ever in the basic religious con-
cepts.

Now, Sir, you have very right-
ly raised one particular point and
it was for this very purpose that
I rose to participate in this dis-
cussion. You have very rightly
said that any religion that stands
in the progress of mankind....

(Interruptions).

MR. DEPUTY-SPEAKER: Can
be not criticised!

SHRI G. M. BANATWALLA:
Any religion that stands in the
progress, as you have said, can be
criticised, can be reformed. But,
Sir, I say that a true religion
never stands in the progress of
mankind.

MR. DEPUTY-SPEAKER: Yes,
it is correct.

SHRI G. M. BANATWALLA:
That is what I say. It is a true

religion. It is a wrong concept. .
(Interruptions).

Sir, the difficulty with us is that
we do not imbibe fundamental
concepts of a religion, and with
incomplete science and the defec-
tive knowledge. (Interrup-
tions).

MR. DEPUTY-SPEAKER: You
can continue next time, Now,
Shri Janardhana Poojary.




